IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD.

Between

Suklal Ransal

\

1. Unien of India, rep. by its Sécretary, Ministry ef Defence,
Sena Bhavan, New Delhi,

2. The Cemmandant, Artillery Centre, Gelcenda, Hyderabad.

Ceunsel for the Applicant :

Ceunsel fer the ‘Respendents

CORAM:

Lol

0.A.N0,1632 ef 1995,

Dated: 28.12.1995. | M

Apélicant

.-

And

\

Respondents

Sri. K.Sudhakar Reddy

Sri. V.Bhimanna, Addl. CGSscC.

Hen'ble Mr., Justice V.Neeladri Rae, Vice Chairman

Hen'ble Mr. R.Rangarajan, Administrative Member

centd:...2/<¢

......

e ‘:.::,-:;."._E P s S lradtlE




e

s

a2

0A,.1632/95

|

Judgament

( As per Hon. Mr, R, Rangarajan, Member (Admn,) )

‘Haard Sri K. Sudhakar Raeddy, learned counssl for
the applicant and Sri Y, Bhimanna, learnesd counsel for I

l

2. The applicant in this OA is vorking as Boot maker

the respondents,

under Raespondent No.2 in 1963 in the scale of %.ZOG-ZSG.

He was discheérged on Medical grounds on 20-1-1989, He |
has filad this OA praying for direction to ths respondents

to give affect and grant the benefits of tha skiliad

grade of f5,260-400 as per the Judgement of the Apex Court

in Prabulal vs. Unian of India (WP(C)492/91) and to pay
arrears uwith effect from 16-5-1981, |

3. It is adq}tted that this 0A is covered by judgsment

of this Tribunal (wherain both of us were parties to that -
judgsment) in OA,1150/95 decided on 29=9-85, In view of <‘
the above, wa follow the direction given in that judgement

end direct as follous :

i) The pay of the applicant has to be notionally Pixed

in the pay acale of Rs.260-400 as on 15-10-1§84 and the
monetary benefit has to be given with effaect from 9-2-88

to 20-1-59. But if ultimately R-1 is going to take a

decision that the monetary benefit has to be given even
eagliér to 9-2-1988, this applicant alsc haélto be given
monetary banefit accordingly. 1

1) R-1 has to teke & decision by 31-3-1996 88 to

whether the benefit as par the Memo No.17(5)/89-D(Civ.I)
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dated 19-3-1993 has to be extended eueé to the trades
other ‘thiam: the Five trades identified by. the Expert
Committee and the eleven trades identified by the
Anomalies Committee,

4, It is needless to say that if the épglicant is
aggrieved in regard to the ultimate dec#sian af R-1, he
is free to move this Tribunal under Sec.19 of AT Act,

5. The 0A is ordered accordingly at the admission’

stage itself. WNo costS.é/
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(R. Rangarajan) (V. Neeladri Rao)
Member (Admn) : Vice Chairman t
_ | !

J%Hﬂ”“,nas

Dated : December 28, 95 Dy Reglstrar(Judl)
Dictated in Open Court

Gy tos-
1. Secretary, Ministry of Defance,
" Sena Bhgavan,New Delhi,

5

2. The Commandant, Artillery Centre, Golconda,
Hydersbad.

3. One copy to Mr.K.Sudhakar Reddy,Advocate,
CAT ,Hyderabad Bench,Hyd.

4, One copy to Sri V.Bhlmanna,Addl.CGSC.CAT.Hyd.

5. One copy to Library,CAT,Hyd.

6, One spare copy.

kku.




i 13~ /?\,\f?‘

Yoo b
'TYPED RY ‘ CHECKEL BY

COMPAKED BY APFPKOVEL BY

IN THE CE{TRAL “DMINISTRnTIVE TTIBUNAL
HYLERABAU BENCH AT HYE&RABAD

THE HON'BLE MR.JUSTICE V.NEELAD%&NBAQW‘"”P
- ‘ 1 | VICE CHATRMA

1
THE HON'BLE MR.R,RANGARAJAN : MLA)

o, —

Dated =199
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. 0.A.No. fé(;é}\/CSi{ k\
rAeedfor— ! “frrpitos T

’

Admitted and Interim dlrectlons
issued.

Allowdd.

J
Disposed of with dlrectlonS//’

Dismi sed.,

D;L smiseed as wi thdrawn .
' Dismissed for default.
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